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This application has been filed with the prayer

that the seniority of the applicant be restored and he be

placed above his juniors. The case of the applicant#

in brief# is that he was transferred from S«S, Zone to

Northern 2&ne on administrative grounds, and thereafter

he was placed below respondents no^S to 32.

2, A counter has been filed on behalf of the

re:^ondents® It is stated therein that the applicant was

transferred from Railway to Northern Railway on his

ov3n request, and on being transferred to Northern Railway#

«. • 2.
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v;as placed below respondents. His lien is still

retained on South-Sastem Hailv/ay,

3. Ifife have heard the learned coxaisel. On perusal

of Annexure R-2, it is seen that the applicant requested

for a transfer on extreme congiassionate grounds of his

wife's illness. He also represented to the r-linister of

Railways for his transfer in 1976 C^^^nexure R-3, R~4) and#

therefore# he-was transferred to Northern Railway. Under

the circumstances# he was brought to the Northern . Railway

but given bottom seniority, as per rules. There is no

merit in the application, and the same is dismissed vath

no order as to costs.
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